FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

DEVASHRAY PAPERS (INDIA) LLP OPERATING IN PAPER MANUFACTURING
INDUSTRY AT SURVEY NO. 1106, MAKVA VIJAYPURAN EXPRESS HIGHWAY,
VILLAGE: MAKVA, TALUKA: MEHMDABAD, DISTRICT: KHEDA.

nder sub-regulation of regulation of the Insolvency and Bankruptcy Board of India
Und b lati 1) of lation 36A of the Insol d Bank Board of Indi
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with Devashray Papers (India) LLP
PAN & CIN/ LLP No. PAN: AAPFD2894J
LLP No.: AAN-3319
2. Address of the registered office Survey No.1106, Makva Vijaypuran Express
Highway,Village Makva, Taluka Mehmdavad,
Dist. Kheda — 387411, Gujarat.
3. URL of website Nil
4. Details of place where majority of fixed Survey No.1106, Makva Vijaypuran Express
assets are located Highway,Village Makva, Taluka Mehmdavad,
Dist. Kheda — 387411, Gujarat
5. Installed capacity of main products/ 330 TPD (Ton per day with Ancor GSM)
services Virgin Pulp based printing / speciality Paper
6. Quantity and value of main products/ Quantity Sold in F.Y. 2024-25 - 18029031 kg
services sold in last financial year Quantity Sold in F.Y. 2023-24 - 6355614 Kg
F.Y. 2024-25 Sales 94.90 cr.
F.Y. 2023-24 Sales 30.48 cr.
7. Number of employees/ workmen Nil
8. Further details including last available | Details can be obtained by sending an email to
financial statements (with schedules) of two | cirp.devashraypapers@gmail.com
years, lists of creditors are available at URL:
9. Eligibility for resolution applicants under | Details can be obtained by sending an email to
section 25(2)(h) of the Code is available at | cirp.devashraypapers@gmail.com
URL:
10. | Last date for receipt of expression of interest | 03-02-2026
11. | Date of issue of provisional list of prospective | 10-02-2026
resolution applicants
12. | Last date for submission of objections to | 16-02-2026
provisional list
13. | Date of issue of final list of prospective | 21-02-2026
resolution applicants
14. Date of issue of information memorandum, | 02-03-2026
evaluation matrix and request for resolution
plans to prospective resolution applicants
15. | Last date for submission of resolution plans | 02-04-2026
16. Process email id to submit Expression of | cirp.devashraypapers@gmail.com
Interest
17. | Details of corporate debtors’ registration | UDYAM-GJ-01-0055115

status as MSME

Note: Person disqualified under Sec 29A of the Code is ineligible to submit Expression of Interest.
For detailed clause of Sec 29A, You may access wwuw.ibbi.gov.in.

CA Vinod Taracha&ii Agrawal
IRP - Devashray Papers (India) LLP In CIRP
Reg. No. - IBBI/IPA-001/IP-PO0641/2017-18/11090

AFA Validity

- 31.12.2025

204, Wall Street-1, Near Gujarat College,
Ellisbridge, Ahmedabad -380006
Place: Ahmedabad

Date:

13-01-2026
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OPEN TENDER NOTICE FOR PROCUREMENT OF METHANOL

|GNFCi 15,000
atBharuch, Dist. Bharuch Gujarat.

its plant located

T T

Veterinary Officer

Tender: nt Department)
Last date and time for response : 15.( Gl 2015 . 12:4 W Illi BY

ENQUIRY NOTICE FOR SERVICE COI
'AND STEVEDORING OF ROGK PHOSPHATE VESSELS (N BULK)

GNFC invites offers from interested

contract for Vessel Handling and Stevedoring of Rack Phosphate Vessels
(inbulk) (Qty. 1,40,000 MT per Annum)

bidders / ports to undertake service

i &
Terxders —> Tender Notice —> Materials Management Dvpartment.

+  Qualification: B.V.Sc&AH/M.V.Sc

+  Experience: Fresher/Expenencel Ranred

+  Gujarat inary y
+ Strong d publi i

. Wlhngness to travel and wurk in dﬂferenl Ioullon
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aigs) : #@ueiaie, yed : Wsi

s (81T waoes 2 elcacel]

2icilts
ierjellenideiefAeiodedl «. alda
a2z tarered s

EZd
2aisia Wl (die3an) RNaad),
T dl. %05, Hisal Revangeier sl 6109, 1M : Hisal,

Heilcaoel] Des disal) oS g BlB2uen 2553 35Non Vai-Fresten (1)

G
Wz Aeydsuld Galowi srRa

wid 22 @15a s2a1 W2 uRinel

+  Working hours: 08:00 am to 05:00 pm
+  Salary: Rs. 50,000/~ CTC per month + Performance
base incentive up to Rs. 10,000/- per months®.

Rodlzaret Me1) 2532102, 2088 )
it Rdial

Bama Yual (diSu) Davied
PAN : AAPFD28341, LLP No.: AAN-3319
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gmn  |nterview Date: 16-Jan-2026, 17-Jan-2026,
~ () 20-)an-2026 & 21-Jan-2026
EMRI Green Health Services,
Q 108 Emergency Management Center,
For more information, call on: 97

Road, Naroda,
/
108 or mail: khushbu_yadav@emri.in
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Looking

for the Right Candidates?

Reach Out to Thousands of
Qualified Candidates With

s urRas

Call : 9772019222

Book now at

BhaskarAd.com
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COMPANIES 3

ADIF writes to CCI for interim
relief to startups in Apple case

orders

but it has to use this power spar-

Amalgamation shares
taxable if they yield real,
immediate gains: SC

BHAVINI MISHRA:
New Delhi, 12 January

‘The Supreme Court has ruled that

Alleges company is using dilatory and delaying tactics in regulator’s investigation
RUCHIKA & was filed by profi “Thereare i
SHIVANI SHINDE Together We Fight Society. CCT has  which have come against Apple as

New Delhi/Mumbai, 12 January

The Alliance of Digital India Foun-
dation (ADIF), inan appllcalion to
of

not levied any penalty against
Apple andis yet to take a decision
inthe case.

Apple has challenged recent

the Competition C to the C¢

India (CCI), has alleged that Act that allow penaltles to be
technology company Apple based ona company’s global
isusingdilatory and delay- tumover. Apple in its plea

ing tactics in the regula-
tor’s investigation against
the company and has
sought interim relief for

has said that the new pen-
alty framework exposesthe
company to potential fines
of upto $38 billion, which is

e |

Indian  startups 10 per cent of
and digital com- AppLE IS FACNGA CCIPROBE  its  average
panies, according FOR ALLEGED ABUSE OF global revenue
to people close to noMINANT POSITION IN THE over the past
thedevelopment. App STORE MARKET threeyears.
Apple is facing —————— ADIF  has
a probe by the CCI said that the

foralleged abuse of dominant posi-
tion in the app store market, lead-
ing to rise in costs, and stifling of
competition forsmaller developers
who rely on its iOS ecosystem for
distribution and revenue. The

litigation is delaying the final
adjudication pmcess and an
should b

well. A view can be taken by the
Commission now as an interim
‘measure,” an industry source said.

Section 33 of the Competition
Actallows the CCI to issue interim
orders to temporarily restrain any
party from carrying on any act
which is in contravention with the
Act until the ion of such

ingly. “There has to be
of mind of higher degree and defi-
nite reasons having nexus to the
necessity for passingsuch anorder
need be stated. Further, it is
required that the case of the
informant-applicant should also

amalgamation may attract taxas busi-
ness income in theyearofallotmentif
they replace shares held as stock-in-
trade and yleld an immediate, com-

whichis: cOnﬁnedmcapi(al aseﬂ,and

Delhi HC
allows Zydus
to sell generic
version of
cancer drug

BHAVINI MISHRA
New Delhi, 12 January

treatedt
of stock-in-trade, taxingthe dlffcrcn-
tial value as business income. While
the Income Tax Appellate Tribunal
had initially ruled in favour of the
assessees, the Delhi High Court over-
turned that decision, holding thatsub-
stitution of trading stock via

merciall

A Bench of J B Pardiwala and R

han amere facie
case” the court had said.

held that where trading
shares of an amalgamating company

Apple. he issue of

with shares of the

inquiry or until further orders,
without giving notice tosuch party,
whereitdeems it necessary.

An email sent to Apple
remained unanswered till the time
of going to the press, and Business
Standard’s attempts to connect
with ADIF members failed.

Sources in the know, however,
confirmed that ADIF has sent a
letter to CCI and are hopeful that
there will soon be some movement
ontheir ion.

for Indian startups and digital
companies by the CCI for some
immediate relief.

The Supreme Court in a matter
Of SAIL versus CClin 2010 hadsald
that CClcan issue an interil

penalty being levied on global
turnover has been opposed by the
govemnment in the Delhi High
Court. The government has told
the court that levying such
penalties  would  discourage
breaches by multinationals.

A Reuters report, quoting the
affidavit, filed by the government
in the court said that according to
the regulator, weighingonly India-
specific turnover as the basis for
the calculation of penalties,

amalgamated company under
a statutory scheme, and the
new shares are freely market-
able and capable of definite
valuation, thetransaction may
constitute taxable business
income under Section 28 of the
Income Tax Act.

The court clarified that such sub-
stitution is not a

profits. Affirming the high court’s
view, the Supreme Court under-
scored that Section 47(vii) does not
extend to shares held as stock-
in-trade. The court reiterated
that Section 28 has a wide
ambit and can bring to tax
profits realised in kind, not
only those realised through
anactualsale.

Where the substituted shares

Citing public interest, the
Delhi High Court has cleared
the way for Zydus Life-
sciences to proceed with the
sale of its version of the
cancer drug nivolumab in
India. A Division Bench of
Justice C Hari Shankar and
Justice Om Prakash Shukla
set aside an “interim
restraint” imposed by a
single judge inJuly last year.

The  restraint  had
debarred Zydus from launch-
ing the biosimilar following
the objection of the patent
holder, E.R Squibb & Sons
LLC. Squibb markets nivol-
umab, used to treat several

merely because it y
of law. The case stemmed from the
merger of_nndal Ferro Alloys Limited

inte imited.

mlr firms, fails to deter fl’m

The assessees, who held shares in
the transferor company, received

laid down a three-fold test: The orig-
inal stock-in-trade must cease to
exist in the assessee’s books; the
shares received must have a definite

PhysicsWallah plans 70 new offline centres every

rtill FY29

value; and the
assessee must be in a position to

shares of the panyon and
The key question was
whethert] itselftriggered

tax liability, given that the original

dispose of the shares
and realise money.

conferareal and presently realisable ~ typesofcancer by activating
i the event con- thebody”
I event  stitutesat i target carcinogenic cells,
Todeter asubsti- underthe brand Opdivo glo-
tution becomes taxable, the court | bally. The drugcan cost over

1 lakh per vial. The Bench
noted that Squibb’s Indian
patent forthedrugwasdue to
expire on May 2 and found it
unjustified, at this stage, to
keep Zydus outof the market.
Looking at both patient
access and the innovator’s

1gs
ratherthan capital investments.

If these ditions are met, the

yrights, the Bench

income is taxable in the year of allot- held that allowing sales with
The assessing authority denied ment. If not, tax liability arises only safeguards better served the
UDISHA SRIVASTAV pany had earlier said thatit plans “One of the reasons for our IPO months, we i under Section 47(vii), uponeventual sale. balance of convenience.
New Delhi, January 12 to deploy' f its initial to build lruslwonhyhmnd nificant anyerlhere with
= i across India. ay,"
Education fli d hybrid Uttar Pradesh, Rajasthan, Gu)aral. heunderlined.
company Physics Wallah, which oenms.rncnumng TPOproceeds  parts of Maharashtra, and Bihar. The Noida-headquartered
recently made its D-Street debut, of nearly 3,480 crore, the com- ‘TheIPO process hasgiven us sig- company is launching operations Vl A(JR l'ellef eStlmated at { ,200 Cr' RepOI't
is accelerating its offline expan- pany’s current. nificant asanational innine Indian languages this year.
sion and aims to open nearly 70 exceeds X5,500 crore. brand. We are now en(enng One of itssubsidiaries, Xylem GULVEEN AULAKH AGR amount (¥87,700 lead to an even higher an undertaking that the
physical centres each financial Physics lyoper-  southem Learning, is al: in New Dethi, 12 January crore) and the reliefforVi," itadded. dues reassessed by the
‘year, targeting a network of about atesnearly 300 offline " Sach- Keralaand Forinvest- relief Accordingto sources, government would be
zocnewcentreshyzoz&zs\ centres. With 200 new devanoted. ment in Xylem, which operates India’s third largest car- measures, we compute the government has finaland the firm would
centres, its physical He noted that 85-90 15-20centresinKerala, theedtech = rier Vodafone Idea (Vi) the actual AGR relief begun evaluation of the be obligated to pay those
with Business Standard, rhecom— footprint is expected to percentofthe roughly firm has set aside aspecific may end up getting relief  from GolatXs4,200crore  AGR dues at all circle dues. The government
paan Chnef Fmanmal Oﬂicer reach 500 centreswithin 3.5 millionstudents amount from its IPO proceeds. of more than 54,000 (orabout?s/shareforVi), levels followingitscom- has said in its communi-
y enrolled until September PhysicsWallahisalsoentering | crore on its adjusted about 62 per cent cutin munication to the cationto the Aditya Birla
”We will open nmrly?o cenm:s Post-IPO, the com- this year, were fromthe and strengtheningnewerexamin- = gross revenue (AGR) AGRd NPV(net number i armthatit
eachyearfromhereon. Overthe ~ pany also plansto pen- northem states. ation categories, including the dues, said Motilal Oswal, presentvalue)basis,atan  Withnointerest being ~has to pay amaximum of
next three years, we want to open etrate “Weaim foratleast20 ‘Union PublicService Commission | adding that a reassess- 8 per cent interest rate,” levied on the dues that 124 crore annually for
around 200 centres. Each centre non-Hindi-speaking percentof 1 and chartered and ment in dues would said analysts at the are now frozen by the six years starting March
requires ¥2-2.5 crore in capital regions, particu- fi come from south- plansto open additional centres improve the quantumof brokeragesaidinanote. Department of Telecom- 2026, and then 100
nditure.” In linewith these larly the south- / em states. Over to cater tothese and other state- the relief. “Anyreassessmenton munications, the telco croreayearforfouryears
capital requirements, the com- ernstates. thenext18-24 specific examinations. “Basedonthecurrent thebase AGRdueswould wouldberequiredtogive —starting March2032.
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